@

NATIONAL COMPANY LAW TRIBUNAL
} MUMBAI BENCH

'\\/
CP.No.. TcP \8'1]1017 Filed U/s.:
Ttem No (As Per Cause List).: Sy NO . & . Date /—- anggﬂ 3—

Name & Signature of Counsel for Petitioner:

l> v, %'\)a\ Sowi i/l AV S kochor @
fov of. Ctar‘u.:l\%v’}r 'fkf'z/\

hawnd am
Y, gtL\amloJ b} . .
Gin. Diyeodey o of> CvRdiyor G’Mfwyl%

Name & Signature of Counsel for Respondent:
SAyacm Kapodia
PAVYOR P N MR

fb PNM Legal
PN IRNIG

Tidendn e JOIM
Ak Marasey dega/

Note: Kindly Handover the Artendance Sheet before Hearing.




ORDER
C.P. No. 182/I&BC/NCLT/MB/MAH/2017

| The Learned Representatives of both the sides are present.

8 Discussed the matter with the Learned Representatives of both the sides.

3 In this case the Bench has noticed that reconciliation is required to ascertain the
outstanding debt. For that time is granted to both the sides and expected that
the Learned Representatives shall sit together and come with a reconciliation
before this Bench.

4, Adjourned to 95;03.2018,
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